IN IdE CENILRAL ACMINISTRATIVE TRISUNAL,JALPUR BENZH,JAIFUR.
* %X x
Date of Dacision: 13.5.2003
DA 420/2002
Babu Lal Sharma, Pointsman in tne Wastern Railway, r/o Villajge Ahir
Bhajyota, Tehsil Mudawar, Distct.Alwar.

.+« Applicant

Versus
1. Union of India throush General Manajer, wWestern Railway,tihurén;ate,
Mumbai . |
2. Divisional Rly Manager, W/Rly, Powar House Road, dear Ram Mandir,
Jaipur.
2. Sonal Protection SOfficer (F), W/RLly, Near Ram Mandir, Jaipur.
4. Station Master, Railway 3tation Brijnagar} Distt. Alwar.

. «« Respondents

HON'BLE MR.JUSTICE G.L.GUPLA, VICE CHAIRMAN
HON'BLE MR.A.K.BHANDARI, ADMINISTRATIVE MEMBER

For the Applicant ' ... Mr.Prahlad Sharma
For the rRespondents ee. Mr. V.3.Gurjar

ORDER (ORAL)

The applicant while challenging the order of reversion datsed
4.4.2002 (Ann.A/2) also states that n2 has not 2en paid salary from
Augjust, 200l. It is stated tnat tne applicant had been Jiven promotion
vide order dated 21.3.2002 (&nn.A/3) in th2 pay scale of 23.3050-1590 bat
ne has been reverted in th2 pay scale of Rs.2650-1000 vide order daced
4.4.2002 (Ann.A/2) wichoat following the principles of matural justice.

2. In the reply, respondents' case is‘_that after the order datsd
21.2.2002 (Ann.A/2) was issued, the applicant was medically examined-buc na
was not found fit and, therefore, he has baen medically Jdecatejorised and
snall be considerad for cthe alternacive job. It is stated that the
applicant was asked to appear before the 3creening Committee rat ne did not

do so.
3. No rejoinder has been filad by th2 applicant.
4, It i3 opvious that the applicant does not dispate that h2 ocould not

appear pefore the 3cresningy Committee held on 4.6.2002. The learna2d
counsel for the applicant says that now tne applicant shall appear befors

the 3creening Commitcee as and when he gets notice for the same.




(/],

3. The learned counsel for the applicant points out that the
respondents, in their reply, have not shown any reason as to why sSalary of

‘tne applicant has not been paid from August, 2001.

G | Keepiny in view the submissions made by ~t:hr—:- learned counsel for the
partiés, it is dirested that the respondents shall pay the arrsars of the
salary of the applicant from Aunjust, 2301 within a pesrixd of Eour weeks
from today. It is further directed that as and when meetiny of the
Screening Committee 1is held, the 3p§li¢ant shall be sent notice by
Rejistered Post as also through his immediate officer and he be .provided

appropriate job.

7. With these ckbservations the DA stands dispisad of. Ho order as to
costs.
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